A/a 45 years, R/o P-59/7, N-4,

Ap nt

Versus

Union of India through Secretary, M/o Defence, Govt. of India,
South Block, Army Headquarter, New Delhi.

2.  Garrison Engmeer (1) EM, Chakeni, Kanpur-208008.

3. Assistant Engineer (E/M)-111, Chaken, K anpur-208008.
Respondents

i By Advocate Shri Saumitra Singh
r ORDER

Mr. Justice Khem Karan, Vice Chairman

The applicant is claiming that he should be given annual increment
from 1998 which the respondents have had been dﬂn)fl&g or avoiding for
last so many years inspite of representations have:&t been given to the
~ authority concemed. One of such representations is annexure-1. The
Office has raised an objection against the maintainability of thus O.A. on
the ground that it is barred by time. Shri Vinod Kumar states the cause of

action is recurring and occurning one as the said increment is bemng







